i CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

OA,328 ef 1996,

f
Present: Hem'ble Mr.Justiee A.K.Chatterjee,Vice-Chairman,

Hen'kle Mr, M,S.Mukherjee,Admimistrative Member,

BIJOY ROUTH & ORS,
UNICN CF INDIA & ORS,

Dated 3_28,5,1996,
O R D ER |

_ ]
AK.Chatterjee,V,C, H

; ' 1, The ¥ applicents were imitially appeinted in the
Construction Unit unde .DSEE(Cohstruction) .Soeuth Eastern
Railway ems diverse-dn@%is and they were regularised w.e,f.
‘ [y n
1.4.73. The instamt applicatien has been filedL;ZE:;;¢1hu
Railway for a declaratien that the applicants are entitled
te arrears of péy‘due te regularisation and fixation ef

~ their pay with effeet from 1.4,73,

2. Hearigg the ld.counsel fer beth the parties, we censider
_ a
it apprepriate te dispese of the applicatiom withkpha direction

w5

. . upen the respondents, particularly the resp®ndent ne.2 herein,
| to treat this appdication together with its,elolésures, as
a representatien fer the reliefs claimed by the spplicants and
te dispese it ef within 6 menths from this date by passing a
speaking erder and communicating the same te the applicents.
|

3. No erder as te cests. !
oy oo
(M, S.Mukherjee) (X K.Chatterjee)

Menmber(a) Vice-~Chairman,



